Item No.04 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 452/2025

Prayag Kumar Applicant
Versus

State of Bihar & Ors. Respondents

Date of hearing: 06.10.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in Person (Through VC)

ORDER

1. The applicant made a complaint dated 27.05.2025 on public grievances
portal of this Tribunal which has been treated and registered as O.A. No.
452 /2025 for exercise of suo moto jurisdiction in view of law laid down by Hon’ble
Supreme Court in Municipal Corporation of Greater Mumbai Versus Ankita

Sinha and others, (2022) 13 SCC 401.

2. The applicant has raised grievances regarding discharge of untreated
sewage-industrial effluent in river Daha, which originates from Gopalganj and
flows through Siwan to Chhapra and meets the Gandak river. The relevant part

of the complaint enumerating grievances of the applicant reads as follows:-

“In the above subject, it is to be said that a river originates from
Gopalganj district which is called Daha nadi, which joins the Gandak
river in Chhapra via Siwan, at present its condition is that drain water
from both village and city is being dumped in Gopalganj / Siwan /
Chhapra, due to which it has turned from a river to a drain and is also
losing its existence of being a river, to save which, in the year 2023,



the Chief Engineer Flood Control and Water Disposal Water Resources
Department Gopalganj has prepared a Concept Note of Gandak-Daha-
ghaghra River Link Scheme through his office letter number 1173
dated 20-04-2023 and letter number 1498 dated 02.06.2023 and
Executive Engineer National Water Development Agency, Ministry of
Jal Shakti, Government of India's Exploration Division Patna's email
dated 15-04-2023 and office letter number 994 dated 19-06-2023 It
has been sent to the government, but due to not getting any technical
or administrative approval from there, the work has not started, due
to which the existence of this river is on the verge of extinction, for
which the applicant is tired of pleading to the Flood Control Office,
Gopalganj Commissioner Saran, Jal Shakti Ministry, Government of
India, but no hearing is taking place.

Therefore, Honorable Justice Sir, you are respectfully requested that
at your level, (1) Chief Engineer, Flood Control and Water Disposal
Water Resources Department, Gopalganj (2) District Officer, Gopalganj
(3) Executive Engineer, National Water Power Development Agency,
Ministry of Water Power, Government of India, Exploration Division,
Patna (4) Executive Engineer, Flood Control Division, Siwan (5)
Principal Secretary, Water Resources Department, Government of
Bihar, Patna should be made a party and notice should be issued to
ask why the work order of Gandak Daha-Ghaghra river linking
scheme has not been issued from 2023 till date and what action has
been taken by these people till date to save the Daha river, just be
kind enough to save the Daha river...”

3. Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act, 2010.

4. In view of the averments in the application, we consider it appropriate to
have response of (1) State of Bihar through Chief Secretary, (2) Principal
Secretary, Environment and Climate Change, Government of Bihar (3) Principal
Secretary, Irrigation Department, Government of Bihar (4) Principal Secretary,
Urban Development, Government of Bihar (5) Bihar Infrastructure Development
Corporation through its Managing Director (6) District Magistrate, Gopalganj (7)
District Magistrate, Siwan (8) District Magistrate, Chhapra and (9) Bihar State
Pollution Control Board through its Member Secretary who stand impleaded as

respondents No. 1 to 9. The Registry is directed to prepare and attach memo of



parties to the application and issue notices to respondents No. 1 to 9 requiring

them to file their replies/responses.

S. Even though in the present case cognizance has been taken by this Bench
on the basis of complaint made on public grievances portal treated and registered
as Original Application with approval and assignment under order of Hon’ble
Chairperson, but in view of the facts and circumstances of the case including the
fact that the place of accrual of cause of action lies within jurisdiction of the
Eastern Zone Bench of this Tribunal at Kolkata, we are of the considered view
that it will be appropriate if the case is further heard by the Eastern Zone Bench

of this Tribunal at Kolkata.

6. Accordingly, the Registry is directed to list the matter before the Eastern
Zone Bench of this Tribunal at Kolkata on 10.12.2025 after obtaining orders from

Hon’ble the Chairperson for transfer of the case.

7. Replies/responses by the respondents may be filed within two months

before the Eastern Zone Bench of this Tribunal at Kolkata.
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